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qIF A8 9EE (A W AW A A,
¥% §, TAwA  fafaeer gz wwd £ fw
gt Ty EfF wemv=wi &0 wiwer
WA A, AT FgH 2w gEE ard
FUT T9qT R q@ =7 79T A1 I
ygm @ g BT ag mrRer 9eET
FEE |

AN, AT qH AGHA F A9 T
qgAT  TE, AR IEF FIXH  GF 99
g frasw fwarar, 5 wrem fafewes
wifgar #ag 7l yor  woE aifen-
gz 9t FY d37 F, 97 F g Q]
gatar war g g g fad ot
g, 99 TGl 9@ T T &), I °qH
qT IATHIT FIE Al ag ATAT FA(EHT
g EET A T, SR g & —

“The teachers appear to be under
the influence of different political
parties who told them all kinds of
things.”

§ fragm Fvar SEAr g f& s
grzw  fufreex a@ifgar ag awsa € fF
geqITEl AT FE STAAE  &q qgHT
WA Y TIATGHT &, TAT qAIAT
AT FETTFT F qIF FqIq ALY FL GIAT
FeraEi F w6 & faar wAEY A

wEfmdmyg wrw fafaet w2
EfF drw g WrOGh gl sgagfE
aw g, fov a8 wEAr q F0 FAE,
#gAs AE T @F

TS qgr AF &1 gaq wfase
ZRGH FAY FH AN w1 AT,
QZ WG F9 Y FIE F9 gF IUITEA
frr @1 e ganr froag feav o €
fere 4, feread \ux s & g
glzaR wewR A FAAr ) USaH
Frem sua ferr o, 7 FTwH
FUd@ ferm wiag §E arA
frags war arar g fF s &
FAUE  ASAE, FABY AT, TILI
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qom, qATE ¥ qTIF orewe wiy 45
BT E, 9 WY ArATE, W FATT A
ST 2 WrEAT F1 A R gaA
w57 S 37 e F 97 qrw w7

Jraawta . 7T wg Gw.eg Tl o
FA AT AT FEARE |

it AT ©. . 17 ITH JA T
F A Y AWSAT F GATIT F7 T |
Tg MU fAqEd &1 A qw swar
quE gy grar @R feafa avig @y
gar Ay fovasdt ag e wmm A
fo wrzw fafrees & &hY, gordr 73
gl | adr gwiw faaga g

*ft AT IR (IATIIA) : WIAAAT
AR TF AT AL ...

THE DEPUTY CHAIRMAN: The
Chairman has allowed him to say
something for three minutes. I do not
want any further discussion.

sft framac ™ : .7 Ty ma §
FA AT TAT @I fE T W FO
AT H AAITF TG AT FAE | TH WAA
F1 ol tAvemT sy &1 wser 1z
qFE™E w1 USAfAF & ¥ ogEr
FLFAAT AT W a8 T9%1  famiwar
L uwifas @@ Ew A d gz @ww
FT Tl =ifem

THE DEPUTY CHAIRMAN : That
is all right. Mr. Setalvad.

MOTION RE REPORT OF THE
COMMITTEE OF PRIVILEGES

SHRI M. C. SETALVAD (Nominat-
ed): Madam, I beg to move:

“That the Twelfth Report of the
Committee of Privileges  presented
to the Rajya Sabha on the 6th De-
cember, 1968, be taken into consi-
deration.”

I will say just a few words. The
question referred to the Committee was
an important question. It went to the
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[Shri M. C. Setalvad]
Privileges Committee; pursuant to Rule
203, it was sent to the Committee by
the Chairman. The importance of the
question lay in this that it related to
the right of Members to function free-
ly and unhampered in the discharge of
their duties as Members. The Commit-
tee set to itself three questions. The
first was: Can a Member be questioned
in any court or place outside Parlia-
ment for any disclosure he makes in
Parliament? The Committee answered
it in the negative. The second issue
was: Will not such questioning, if per-
mitted, amount to impeding the Mem-
ber 1n the discharge of his duties as a
Member of Parliament and will it also
not amount to molestation of the Mem-
ber? The Committee answered it in the
affirmative. The third issue was: Will
1t not amount to interference with the
freedom of speech guaranteed under
article 105 of the Constitution? To
this the Committee answered: “Yes."”

However, in order to balance the
considerations which arise in respect of
the administration of justice the Com-
mittee recommended a procedure. I
will draw attention to the procedure, It
is at the end of the Report—

“If in case a Member states some-
thing on the floor of the House which
may be directly relevant to a crimi-
nal investigation and is, in the opi-
nion of the investigating authorities,

' of vital importance to them as po-
sitive evidence, the investigating au-
thority may make a report to the
Minister of Home Affairs according-
ly. If the Minister is satisfied that
the matter requires seecking the as-
sistance of the Member concerned,
he would request the Member to
meet him. If the Member agrees to
meet the Home Minister and also
agrees to give the required informa-
tion, the Home Minister will use it
in a manner which will not conflict
with any parliamentary right of the
Member. If however, the Member
refuses to respond to the Home
Minister’s request, the matter should
be allowed to rest there.”

That is how the matter stands.
The question was proposed.

THE DEPUTY CHAIRMAN: Mr.
Rajnarain, there is an amendment in
your name. You move that amend-
ment at this stage. You move it? Or
shall I read it for you? After that, the
discussion will begin,

’

[RAJYA SABHA]
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= TAAAREN (IHT FIA) : g, AT
U8 TN L 7 g7 F3a0 g

THE DEPUTY CHAIRMAN: The
amendment of Shri Rajnarain reads:

“That the question which forms
the subject-matter of this Report be
recommitted to the Committee of
Privileges.”

The question was proposed.

SHRI M. N. KAUL (Nominated):
Madam, I also wish to move an am-
endment now because we have no time
to give notice,

THE DEPUTY CHAIRMAN: This
was presented on the 6th.

SHRI M. N. KAUL : T will just state
the facts. The List of Business of Fri-
day was circulated a week ago. It is no
doubt true that the Report was laid on
the Table of the House some time ago
and we took note of it. But this mat-
ter was not put down on the List of
Business for Friday circulated some
days back. Suddenly this morning I
found that this item has been included
in the Revised List of Business which
has been issued for today. I do not in
any way want to impede the progress
of discussion on this Report. But what
1 want to say is that you should per-
mit me to move an amendment just
now on the floor of the House.

THE DEPUTY CHAIRMAN: 1
must tell you that Mr. Rajnarain’s am-
endment came much earlier than this.

ff TR : AfF 77 A AE arfE
TS AT

THE DEPUTY CHAIRMAN: He
has not given it just now. He had al-
ready given it ovér to the Secretary.

SHRI M, N. KAUL: Members are
entitled to move any amendment even
after the motion has appeared on the
agenda. If any Member gives notice
before the agenda, well, that does not
matter.

SHRI A. P. JAIN (Uttar Pradesh):
1 agree with the observations of Mr.
Kaul.

s TRATAT ¢
Fagma €

ZR I ATFTITA
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SHRI A. P. JAIN: I want to asso-
ciate myself with the observations of
Mr. Kaul. We got notice of this mat-
ter only this morning. Therefore, we
did not have enough opportunity to
give an amendment. Now we are pre-
pared to move an amendment just now.
It must be permitted and let it be dis-
cussed,

THE DEPUTY CHAIRMAN: The
Members must understand that Mr.
Rajnarain gave the amendment after
this motion came on the Order Paper.
He did not give the amendment just
now. Your motion should have come
before. 1 think vyou should have
drawn the attention of the Chair be-
fore the motion was moved,

SHRI A. P. JAIN: I am prepared to
accept that Mr. Rajnarain is more
vigilant enough. But the matter is of
such a vital importance that it should
not be allowed to be discussed in a
slipshod manner, Though our amend-
ments are not going to be of a very
material nature, they will have enough
of substance. Please permit us to move
the amendment.

THE DEPUTY CHAIRMAN: Have
you got your amendment ready, Mr.
Kaul?

‘SHRI M. N. KAUL : I have it ready.

At TEWW@E @ Hed, g uE
ez g 1 2Mad ag  femmfawr F1
gara g1 73 frdiaw faxe &1 @ar
tadl | zwamgag @ Fid faw
g

Frawafg : ool 98 fo & &,

The copy has been circulated. Please
do not give wrong information.

st TRART@N : g, a7 A1 g FT
@ & it gaar faa @ & 5 s =g
fegaaa av At § | 97 feargss feed
T guY FIOA ¥ T qgrALr 2 L 2F
safeq  adf &€ AT R F FAwAr g
gaqd F1 e & F1S ga77 g o Sy
HFF ggr g1 ar faar fwar = @
wEell 77 99 W agt #@ fraw w7 g
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THE DEPUTY CHAIRMAN: I
have understood your point, That will
do. In view of what you have said that
this was only on the Revised List, 1
may permit, But it will not become a
precedent under normal circumstances.
Will you please read out your amend-
ment . . .

SHRI A. P. JAIN: May I formally
move the motion:

“That the consideration of this
Report be suspended and it may be
taken up on Monday.”

THE DEPUTY CHAIRMAN: What
is your amendment, Mr. Kaul?

SHRI M. N. KAUL: I move an am-
endment or a substitute motion as you
may consider fit:

“That for the motion on the Order
Paper the following motion be sub-
stituted, namely:

‘That this House, while agree-
ing with the Report of the Com-
mittee on Privileges laid on the
Table of the House direct the
Home Minister to prepare a set
of instructions for the guidance of
the police officers who are investi-
gating a criminal case and in that
connection wish to make an en-
quiry from a Member of Parlia-
ment regarding any document
divulged in or statement made in
the House by him, and to make a
report to this House, and that this
set of instructions should be pre-
pared in consultation with the
Presiding Officers of Parliament.’”

THE DEPUTY CHAIRMAL.: What
you are moving is not an amendment.
You are putting to the House a substi-
tute motion which I rule out. And Mr.
Jain’s I rule out altogether because
there is no provision to suspend the
discussion today. Rule 200 1is very
clear. The proviso thereto says:

“Provided that an amendment may
be moved that the question be re-
committed to the Committee either
without limitation or with reference
to any particular matter.”

That is ruled out. Yours is substitute
motion which also I am not prepared
to consider.

SHRI A. P. JAIN: Madam, permit
me to move my amendment,
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st ST qiAATn,  gHY

qTFE AT MET §. ..

THE DEPUTY CHAIRMAN.
There mus¢ be a limit to this, (Inter-
ruptions) An hon. Member cannot go

on from one amendment to another
amendment.
st TRAATTTAN : WIAAEL, o gHIR

FATT WFE AT WSV | WA EfF
FT qF g W Fr fgdr A Fd7 gEAL

agr faelt ) )
Ioaaf® ¢ @s3T S
At TRATRA TG S, AT AT

FIT H=B  FTE WAT UL F AW &
qrg |aT I g 5 Uew /9T F Fwefv-
gz 38 avg A g fFww e
FA § g IR WA K GAT AT FE
s ag FEA F AR aqfFur 1 wFlar
£ @1 F7 % aZ gar e | zafaw
& g wa ax fr & & drAd
qEW qF A6 qlaam AT FAT H
AN Ay gOTE 9T 4gH AL AN
s wFA g g 5 ferdr 7 " &
FAAEr e, Tham ¥ $TFT Fraaaa
gr sRA FAA A e fAerwty
Tg HE9 WAl FL TN FIA R 1AW
qx  qIfomme &1 HTmT §, AT 7T
AFTE §, TR L FT AT Z |

THE DEPUTY CHAIRMAN: 1
will look into the matter. Please sit

down.

SHRI A, P. JAIN: You allowed
Mr. Kaul to move an amendment. I
also want to move my amendment. I
should not be stopped.

THE DEPUTY CHAIRMAN' You
moved one amendment which 1 have
ruled out.

SHRI A. P. JAIN: My present am-
endment is a different one.

THE DEPUTY CHAIRMAN: What
is your amendment?

SHRI A. P. JAIN: My amendment
is this, I move:

[RAJYA SABHA]
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“That on page 12, tor the words
‘Minister of Home Affairs’ wherever
they occur in the last paragraph, the
w((i)rd ‘Chairman’ may be substitut-
ed.”

st TRARRT qAAIY, AL
qITFE AT HIET 9T HITF] Fg[ =gaeqT
g1 2Med  §F Wiy, ux dfag oz
Mk FETR | AT A qEA AT A fF
TE WEF AqTA &K FW FQAE fF sroe
g aWmm  FET A1 FTET F IAT
Wi, q 83T FE q€ A ) ag A
aE g, U H(fEd Aque gaF 9
qfF fedy 7 Faadr vl waeh &
IAT GO S g1 s grafes sie
g i aqaie Mg fex i s
F3T £ A8 §a 7| FEAE Y5 ®O Y
3T |

THE DEPUTY CHAIRMAN:
About the Hindi version, I admit there
1S no copy of this Normally all thes2
Committees’ proceedings are done in
Enghsh. All the members were there
and, theretore, 1t has been printed in
English. There 1s no translation of 1t,
I admut. But we must carry on. 1
will take notice of it for future pur-

poses. But today we must carry on.
sft TR ¢ T A7 E S
BT Ygr g

i gea fag Werdh ¢ (TieRarT) T
19 few arzee | A7 amd fEgw FwAT
g, usyawr &A1 sl F faaig
w1 givrer fadai @ @8 fewet & o fam
FA T @ H HFT fEgr T any
At o W ud  feafesyz fed ad
g san 10 | F fgag #1 feedt
FqIvIT g A AT 20 ardrg & faal
TATE | R AWAIi g WU I9Aw
fegr smar g ..

THE DEPUTY CHAIRMAN: 1
have got the information. You may

stop here. This has already gone to
the press. But we have not received
the Hindi version. . e e
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s grax fog  werdy WM gy
fagqa &, #ify § saw gag A7 @R
I AE W@l W11 10 | F
fgag &1 wIdw 9 20 IO
feedr far ) 3e ¥ ag sfemd
A A fr agems; ¥ TR durgmi
& SA% o Hus fam &0 X7 g) g
g1 gwx agwmr wrfe uwfam A
A TG, 93 TEH AR AT g
ggfa eI ar 6T AR AR aTeiE HY
qug 97 gast fawy qaqr afEw oF
fer #1830 A7 awa S a¥@ faAT A0
0 ¥ faare w1 g fEeEr § fmel
ga@ guHT maww fiag dfF fewv oA
R 919 418 AT q@A S ST HT
U GUTHFT AN AG G LA T
ST A, fFag I FAT @T FEN
R IR Y a5 ST H TN,
g A gy g, & W oag I
LA FHY FH TS FAHIF AW
Fq¥FT Tgow R s fE gw faedt
w1 ogrfw W SEl F W gy A gy
fag gz d sush &1 faear g

THE DEPUTY CHAIRMAN: I
do not want discussion from everybody.
We must carry on with the work.

§t TRARIAY ;. wiFAE, MY H
TEFG, A HF qg TRIAFF
fx gg wev wfaam i 17 71§t
W e  AEr JgHART F, & A
AT TFAMH F—H 990 F03ar § S0
Ffed ? Far Ag T qqTT FET A
FFE AE AW AGqHT W Y |

THE DEPUTY CHAIRMAN: There

are_certain difficulties that we are ex-
periencing . . .

st TSR Y wm ENE
g1 a8 A9 ar 1 gAr IS
AMFFT AT AE T AN AT

frdga 7 frar 21w wrtg oY & gy
gae feaza fear @ sl ey &
4—61 R.S./68
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FO AT FTIAT A AT gea g
FAar & faar & & ey 7E v g
T A9 g faweara | #@ ¥F
ERT EHEHT ! WEAED, AR T @il
¥ kAl fEard ) gmea s IE .9 F
FAT ATET & g WT W Frme d

SHRI PITAMBER DAS (Uttar Pra-

desh): Madam, if you permit me. . .
(Interruption)

THE DEPUTY CHAIRMAN: One
cannot get up on everything.

off famvET T AT IR N
% uF gEa 1 WgAlg 1 9% swefE
qraF @ qF 7 9F E AT aFed o
g g 9P ) el aF fewwa T g
2aR g9 WY TR FT gFT § WiT
A 7 ¥ el @ w91 faw Srair

It is simple. We neither postpone it
nor do we shelve it. The discussion
continues.

Mz qughk ;W AT B Hwars
F1 faar s aifs s g fewdt &
Fq AT A |

off dqeaT @ ¢ Fr FASTHT HEA
AU (I 1o

THE DEPUTY CHAIRMAN: This
is only in English. This has not gone
for translation in Hindi yet, The Privi-
leges Committee Reports up to now
have never been done in Hindi and
we have carried on without any objec-
tion from anybody in the House, (In-
terruption) Please, let me say. Up to
now this has not been the practice. But
I have already assured you that from
the next time, the Privileges Committee
will make it a point that Hindi transla-
tions are given simultaneously, To-day
let us proceed with the work.

S VAN : F R FAT ARAT
g fw fom am %Y s o 3 8§ T8
I T AW FGAFAE

THE DEPUTY CHAIRMAN: 1

want the indulgence of the House. This
time this report is not in Hindi. But
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[The Deputy Chairman]
the Privileges Committee of which 1
am the Chairman, takes note of it
and everything will be given in Hindi
as well as in Enghish {rom the next oc-
casion. Now I have before me the
amendment of Mr. Rajnarain. 1 am
adding on Mr. A. P. Jain’s amendment.

SHRI M. N. KAUL: Madam, I have
an amendment. My amendment is,
“After the word Report in the Motion”
—J1 am amending the Motion itself
which is before the House . . .

SHRI BHUPESH GUPTA (West
Bengal): On a point of order. The
Motion is given in the name of some
Member and it is not for him to amend
the Motion.

THE DEPUTY CHAIRMAN: 1
have already said that after 1 have put
the Motion, amendments should not
come. You should have also been
vigilant, and at least during the Ques-
tion Hour you could have drafted your
amendment and handed it over at the
Table here. I do not think we should

flout the procedure, much less Mr.
Kaul.

SHRI M. N. KAUL: Madam, 1
moved a substitute motion. You direct-
ed that instead of that an amendment
should be moved. So in response to
your direction, I am putting the same
thing as an amendment. My amend-
‘ment is: .

“After the word ‘Report’ in the
Motion, the following words be ad-
ded:—

‘and directs the Home Minister
. to prepare a set of instructions for
the guidance of the police officers
who are investigating a  criminal
case and in that connection wish
to make an enquiry . . ..”

THE DEPUTY CHAIRMAN: That
does not come now. Now the Motion
and the two amendments of Mr. Jain

and Mr. Rajnarain are before the
House. Mr, Rajnarain.
st TAREW o mEEEn L

SHRI N. R. MUNISWAMY (Mad-
ras): Madam, I want to make a sug-
gestion,

THE DEPUTY CHAIRMAN No
No suggestions.

[RAJYA SABHA]
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SHRI N. R. MUNISWAMY: It is
onily a submission. There are some
papers to be laid on the Table of the
House. If that is over, we can go on...

THE DEPUTY CHAIRMAN: Please
take your seat, I am in the Chair; I
know what I am domg Mr. Rajna-
rain. 7

s TR - WA, T faaw-
famz afea £ e Fr g7 faaare-
fagiv afefa & q@ F3§ 1 goaq
7 T fear 2, 3gEr AwE FIAT
| gg W FA g1 gAY ST FTAY
dlv 9T 3§ e F G T SAH 2AFT
Teq @ #faat wiww g wd wwEd
frzg w7dr ¥ wrae »f figaaie ared
Wd, T w9 F Fgy AP I
W E e T R F Fraw = Daraz
arg Mg wF A fE oF Al s
qivfs gFT wm A fagm AW &
qeedi ¥ fagy sfawre qfas @ 3,
I afuw AIS T gag F gEEAl &
AE T WA ) WL AYr AT HT §EA AA
@ra faar  eNET F wRe F R A
e & qE fwd) o gfew afes &
# fgrgg wiF #1 AE Qr @ feey
7 vz w1 aFT arfy 9% feae far

Frax 1wy R gfem wfwae @
faft Boe @ q & fag =@ TEAT

& fF ag gaa ¥ feely Frav sy (e
TR A @IAIw ag gIn FET A
A0 9T |

s wgl(X seE Wt oA frewn
R AT gONT  Fgr 937 AR

off TRAREN . § FIA0 W g av
¥ @uay A N wfgmw w1 AE
fHar A @ fmmf AT ™
g7

off WgTET WHTE AR ¢ T &
wiwgr fr &9 axad deae foeE
T IW@T ] a’rrﬁﬁv: 3IF 9T AN aﬁw FT
W@E |
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s ARG ;. giR g7 g F
g fem oer gt @Ar =9rfEd

i [T STETE WA T A H(IHT
femm AT g

Ay URAATAT 1 WATFL, FTH WL
w9z faar w7 g o s SW
Az e H g fafse 1 g
Yo e AR A M AT FE B
w® faga & am g wWiF R
afaFiT Jueda F g & geiaa § @i
F, wOE g A U gafede
¥ wwar g fafger R awE € )
fafrees Far g ? gz uF F9r goiese
2 AT UF FI7 GATEEE A Y HT IqH
Tl gE Agr g faaar & ouw gEwr
gofeddz e far® g} |l
AW fF W fAfmed wa 49
R fw fafex 9w g T &
qE AT TrEx ¥ a8 7E froana
H9F  IIX FE WWAT R ST R
faa aga &, sa%t & "g A ARAE
Ay, @ Wi fF oa R & e d
g & ol TAFRA I 41 @ qwEm
FETF JrEX FFY w fv @ 4w
A qua ¥ Al A A F ag
sAa TEal g fFegw A #@agi
M T TEg

5043

“At the outset, the Committee
would like to observe that the refe-
rence before it is not primarily one
which calls for a finding whether the
question raised involves a breach of
privilege or not.”

dguaql g fF ag @97 ggaarg
for frreR ¥ fq st g fager
fawe wiafg & o G5 sar =ifgd
w2 v zAfae frawfae afafy &
o qai O wifE fEefawie afafy
qaody wg Fwwfg aFe seAr N fE
g wov  feetwfasie ¥ sagaar
gaafua g aragi sAx g ¥ famiar-
faic vmgemn & ®dfrw A o
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dr FAY qea @1 @R W AN
faar dfe oz ww faqwfae afefl &
T TAT S A1 gE A F I AF
fegdiere & fF Ja<d9 ¥ T9@ 5 #T
feqarfamix gfafe F o S aar ag
o § wifR a7 WA gar w2y g fr afela
gl T fF ogEy  femmfawic
T g a1 farsar &1 3w agi §3F%
oF 599 F e famdAr TEw v
wadg g FifE e F 1 A iy gEn

kel
HIT I AT :

“In fact, Shri Bhupesh Gupta him-
self did not raise this matter in the
House as a question of privilege;” . ..

SHRI BHUPESH GUPTA: No,
no; that is incorrect.

SHRI RAJNARAIN: “, . . his
object was to bring to the notice of
the House the impropriety of the visit
of a police officer to a Member to
question him in connection with some
disclosure he made in Parliament.”

WA, 99 98 FHET YT I 9T
qlF & awdw § 7 T T 1 |er
FT TR | FH) A Feat & fo o0
TR @E AN faetaE v
FTHIE  AE FAAMGT AT |

SHRI BHUPESH GUPTA: I would
like to make one thing clear, Madum,
It is unfortunate because I am not say-
ing anything. I have not given any
amendiments.  In fact, my submi.sion
was, “It is a gross breach of privilege
of the House” and I also repeated that
thing. I said when I asked for a state-
ment by Mr. Chavan “I will not pursue
it although I can bring in a privilege
motion against the Home Minister be-
cause he is in charge of the Chandigarh
Administration.” I only s#d T am not
bringing a privilege motion against the
Home Minister. But you see in the
particular statement itself which 1
wrote to the Chairman bringing it to
his notice, I said, “It is a gross breach
of privilege of the House.” That is
what I said. That position 1 never
withdrew. And here you will find,
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[Shri Bhupesh Gupta]

Madam Deputy Chairman, I do not
know how it came to be written, the
impression they have got of it ..

(interruption) In my . letter of the 19th
April I said, “This is a serious inter-
ference with the work of Members of
Parliament and indeed it is a gross
breach of privilege of the House. I
have orally mentioned this matter to

the Union Home Minister, Shri
Chavan . . .” My position is quite
clear. Since I was involved and want-

ed the matter to be discussed, 1 may
give my views on it. But it is not fair,
and I would ask the mover himself to
correct it. If he does nof, I would
not seek it by an amendment .

SHRI M. C. SETALVAD:
there is any inaccuracy —my
friend can correct it.

SHRI BHUPESH GUPTA:
(Interruptions) If 1 have to say I will
say. But being a member of the Pri-
vileges Committee I did not attend its
meeting. It is not for me to question. . .

THE DEPUTY CHAIRMAN: That
will do. Mr. Rajnarain, you can take
five minutes more,

st RAREY - AT, 49 3w
TRE N U@ g fF A WA R
wd: q grer ¥ gwrd @Y
AW A A A s pmw s
gt gwrE ¥ geags @3 7 @ ar
W ogi 95 g wRe & 3aE v
qftady g d|T 1 ST Ag W T aAr
A AL, Ry EEETE #v 9% dar
ST 1 AR U a8 @aiw Iar fa fafasrer
F ga.q SANEF AN a9 @y @
ST
‘ot TEATmY: g 7 famar-
w1 #1957 I3 g A fagar
frgre #1 Afeq 2@ g 1 gw
FECH T FT G & 0 fagw
faeg &1 faarfarsre &1 game 3512
Ty @ 59 Fow ¥ s O
Fwefr & '
AT, Iq FAT AT HY 3T AT T
frosmam ff wx  fagwifwic &t

But if
learned

{RAJYA SABHA]
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Afew gas faar sk faamfasic sa;
AT FT A FWA  IINAT | w4 Avfea
frey W% o z@  wEd ¥ fedy wvnfaa
I F AT HqZ Frag A 377 o fazrar-
famx  sagaar gg ar adr FfE w0
Fft an §2 Ty £ @R gIr WA,
AT JF R A H g9 HT AT AT
T weT F1 AN §Ew 9 QU IF
war ¢ fF5 s g faawifase s
gqT &1 WA AT A SEWI IIT
ghar g AIX IgHr  famwfuawTe aa-
AT & 'R wEAT AT wifEgd

A7 owdE g fF oSy @ sETi
gtafs faztarfasc # §5r ga9 g@Te
FI9 FT qg¥ FI FITAG F | ST Ig
FHE YN qF § = W IR S ow
gIT &Yl a1 @l Fgar Ffegq W
fg @, Mo 7 4 Iswr v
TTATIIT § 2747 471 T 39 937
F FEr F oG wE Ay Fag
gazar § 5 w9 oF  frAmm aen a7
Nt T fry fgad S aT
T e, e oz i AR, 18
Iax A FT R, Wl wifww F R
AT dw o af I Iifea ¥ wF
qqAT GAA 0T | AfFT A WA FY
gAAT A qw AL &, wEd &+
IAF AT A gE | Sl fF AT
A FTUF e AT g, uw fewi
gar g, v fAm @ FE A FIW
frar 21 zod ag Ed

“If in a case a Member states
something on the floor of the House
which may be directly relevant to a
criminal investigation and is, in the
apinion of the investigating authori-
ties, of vital importance to them as
positive evidence, the investigating
authority may make a report to the
Minister of Home Affairs.”

¥% g A1 afEy: .

“If the Minister is satisfied that
the matter requires seeking the as-
sistance of the Member concerned,
he would Jequest the Member to
meet him.”
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faar  qftaidy, A@mdl wAEf &
g fomwm & w98 €W faftwer
F A H oar & A awdr ) g Ay
I mivmEdy dfw @ e g, faga
aar 7 Fa fEgar g, fufsas safey
F Tzt § fgear foar g &
T& FEaAT Ghg Jqr F1 - FTARIT
afm gw fafrer & fobm =@
@ wCA EY ALY 1 WA, A
T gEdr g fw oI Fzw AW F A"
FTFE W1 AAT g mew g fE e

wWe w1 W & fawg #E wa
23 wfry adf | guiEss St =@
IS q FT IFRT FAA AT AR
(L I N 1

THE DEPUTY  CHAIRMAN:

Please wind up. 1 must give a chance
to others.

&t YA ;. w{T THA fY quy
w AT g |

grgwrefa : g, gER W Sed A
g1

off UTARTN : =S, §H FT GH
FL o Ffea

Srawmfa : 5% 5 faae w9

st TTRAFTTIA Tiw feqe § wew
FLIT

Irgamfa . o a9 @ wd ) ey
o7 faenr &3 A frae o fag

-

S TRART@A . ATFAGT, § A2 HE
gfF g9y A we fom fawm i
it d F wadr goa: faddt g F saw
FXH FP gAE I ATATE L H
el § 5 oag g fadwifase afwfa
A9 w1 feawfawr afaty
¥F 7z frdza @ wigm fF el
w1 g sfgwic oy &1 g Wmady
W 9% 98 29 geq # arer & g a|
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N IFH JAEAFIY G IART  IIARA
F T w5 W g sfaerd ood
TIH &F qears TE FT gFAT |
faet cgm oz wEf dEr W AEN g
& ITE FUCET & WA AFIA A FT
AT =ifgd | Y SEF eEd
FG AT R Syw@a sfaq awaw at
Iq AT Y ARG AEAA FFH ATT F
Friars & famfsw &3

g fot & gea & gvartag el
¥ faaga s=m fFq e oEd &7
AT T a9 A TEE 7 g -
fawre afefe § oy & o fex 99-
A FTHATAT TWE AR

THE DEPUTY CHAIRMAN: Mr.
A. P. Jain, The time is very limited.
Just state your points.

SHRI A. P. JAIN: Yes, First I
would like to read out the last para-
graph as it will stand after my amend-
ment, because I gave my amendment in
a hurry and it would be better if things
are clarified. It will read as follows:

“If in a case a Member states
something on the floor of the House
which may be directly relevant to a
criminal investigation and is, in the
opinion of the investigating autho-
rity, of vital importance to them as
positive evidence, the investigating
authority may make a report to the
Chairman accordingly. If the Chair-~
man is satisfied that the matter re-
quires seeking the assistance of the
Member concerned, he would re-
quest the Member to meet him. If
the Member agrees to meet the Chair-
man and also agrees to give the re-
quired information, the Chairman
will use it in the manner which wili
not conflict with any parliamentary
right of the Member. If, however,
the Member refuses to respond to
the Chairman’s request, the matter
may be allowed to rest there.”

Now, I must congratulate the Privileges
Committee on giving very clear find-
ings on the issues dealt with by them,
and these findings fully protect the
freedom of the Members of this House
to act in the manner that they think
proper in the House and to express
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[Shri A. P. Jain]

their opinion. Now, one of the ques-
tionps which was posed by this Com-
mittee is contained on page 6, “We may
proceed to examine the position re-
garding disclosures made by Members
of Parliament on the floor of the House
and their accountability to any outside
body therefor.” The important word
is “accountability” to any outside body.
The opinion of the Committee, is clear
that the Member is not accountable to
anybody outside the House. If the
power to enquire from the Member is
given to the Home Minister for this
purpose, the Home Minister is an au-
thority outside the House. I want the
House to be the master of its own
affairs. The Chairman is an officer of
this House and I think he is the pro-
per person who should firsy examine it
whether it should further be discussed.
If he is of the opinion: ‘Yes, it is a
fit case’ he may request the Member
to see the Chairman, If the Member
sees the Chairman and supplies him
the information, well and good. Then
the matter ends there. Tf the Member
refuses to do, I think any interference
by an outsider—the Home Minister
in this case—will not be proper. After
all the Home Minister is the head of
the investigating authority and if the
Member is subjected even to question-
ing by him although he may have no
ultimate power to make any order, I
think it will be an infringement of the
rights of the Members of this House.
It is with that object that I have mov-
ed this amendment. It is with the ob-
ject of maintaining the autonomy and
full rights of this House that this power
should be entrusted to the Chairman
and not to the Minister of Home Af-
fairs. These are the few words I
wanted to say.

of fare vy ;. dew fegdr JuwT,
T fie w1 gEy & fau o d%-
MIE & | dFATST 98 ] FF o wiw
T W F TG IV A7 | IAFT
TEE &7 Ag FAC AT, AT ¥ fEe { oy
JAF FEAT IvAgaE A % ¢

“Therefore 1 suggest that vou
kindly ask the Home Minister to
furnish you information, the names
of the officers who came, who sent
them. And certainly the man who
sent them he should be penalised.
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I am not interested in bringing a
privilege motion against the Home
Minister if I can help it. But if the
Home Minister tries to hide it, then
I will be within my rights to start
privilege proceedings against  the
Home Minister, based on the state-
ment of the Home Minister.”

What the Home Ministry wrote to the
| Chairman of the House was:

“Shri Kuldip Singh, Inspector CID,
was deputed to contact Shri Bhupesh
Gupta, MP, Delhi, in connection
with the investigation of this case.
Shri Kuldip Singh has been deputed
to request Shri Bhupesh Gupta MP,
to hand over the original sheet
which was reported to be in his pos-
session as it was wanted in a cogni-
zable case.”

ar 98F, w4 a8 g fv §m fafawx
CFEagr FE A fenddivasw AW
& am fewrg oY Weferm 9
qE A3 A A1 A T —

“He wanted the name of the
officer who came and that the Home
Minister should not try to hide
things, the Home Minister did not
hide things and he gave the names of
the persons concerned.”

T UF 957 AT @I [ AT FT FFAT
a7 fFi—

“If 1 wanted I could bring privi-
lege motion”. Respectfully I submit

that he could not.B8SY 3ITH FIHR
@Y 7 v {6 T WIS wwew I oma-
#@ =y 9 fam ¥ o feans @y A
" g frfadsr &7 wrwr grew ¥ ST
AT & AT IR FE gg gy saw
g e Fy Sra-Aag fam dgar fex
| g WA ISR ¥ v T (e Fi
adf Iz & aFar A e fufaes #1
qTRAT T IZTAT 9T qFT; § TF TG X
3T ey &t fomd fEww WA
o e §% A faar & sew faw
gg guar & s § fE § g faenw
ATAT 5 TFE N GITA B FOHH
A o F REE ¥ I CF AT W
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fafreer @1 fady fom &y wf & 24
FAT TZ  WHAT  FSH F AF[ 4T
I AFTAT AT AFT 3\ F(IwfaRy
9T ST WX AG @ FE IFA
¥y ag 7el ¢ fa

“The matter is serious, I have
written to the Chair leaving 1t in the
hands of the Chair.”

og 3T ag & fF TAr A 3w AW
Tz AT TFr §r SRW@ gErfwag
gaa; fafzas #FET A TA0 L IR
¥ amaFAr gEtae oSt fF wim g
qgg A a8 73 Far g fo—

“Let the Chair deal with it. T do

no¢ want to make it a point of per-
sonal privilege.”

I AT 39 #1 Sfees F1 ggmer avg
FT IGFT IIA § THAA AGT | g
fufreer mga &1 79 da9 ¥ g FgAT
a7 fF -

“If the conduct of the investiga-
ting officer in this case were to be
rcgarded as in any manner unusual,
1t might be useful that the police ad-
ministration in general and investiga-
ting agencies in particular were to be
given clear guidance as to how they
should proceed in such cases, and
he would therefore suggest that if the
Chairman considered it proper the
question might be reterred to the
Privileges Committee ‘whose findings
would provide the necessary guid-
dance to officers who have a statu-
tory duty to perform in such mat-
ters'.”

St AFer ag @gq & fF S @y faer
FT TR & & & g SaEl
FEA! FFE 35 &, T 590 T ferd A
T, T ASAT AN & F &, A% T TGS A
FTALN

e 719 safae @Sy g i grea ¥
v F; fafaqa .

“came into conflict with the duties
of the administration™.
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™0y wuA ¥ @ fofreexags &
W ag ix swar fs geg A oy
F A g fF& oww omr wEy fww
FH I @ wad & abawfar &7
EEAANE > G I Tl I o
STy ag Hw  guar fr ogewn & afa-
FIA & afs == =wyr arg avod
grm Wt gt ¥ fgu gum fassw
aiwg gz feafs @A e ¥ w2
wE g e e S fafyrw
di F OAART HTE-NGF AT E
TH GI AT Fy qZ FEATIT oA
gw fqfafer § 38 f fufaes =ud
T H fquErd TECT ¥ w ST AT
CREID A ST N T £ S
gAa wgd 4 afex wegvdfa:
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“the rights and privileges of Mem-
bers of the House should be safe-
guarded.”

T IFATSTT A AGTAA  WIgT X 97 3%
guar fx fafass 9 &1 93 wwey
g far g fafaers w9 & oAy
F 3 dFAST # famiw fFar ) a@g
from & f5 97 Fafdede v § T
SiSii § a7 agr rule of harmonious inter-
pretation 7 geATs fFHaT GiTﬂ'f% | ZEY
#5 feara ady @1t zafqg rule of
harmonious interpretation  #  meqE
F0H FA X awdr  wraieew &Y £
# ag 7w & & fF awwrdr afasrd
g fafwe =@gg &1 T SwET
g s § wwem ¥ feEe &)
FEI & | UF T IHETAGT E O a9
gig faf e F T At a@r T3 1
FEag ¥ gAAmnEizn el & 29
aw fzr ferdie drgm fafeey &0 8,
Tgfa :

- -
T

“The authority may make a report
to the ministry of Home Affairs ac-
cordingly. If the Minister is satisfied,
the matter ends there; if not and
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if the matter requires seeking the
assistance of the Member concern-

ed”—It is  assistance that is
sought . ”
qIF K FAL H AT AT FIAH

Y, T TW B4 FTHGF WA
g TSaraae YA e wer 7
fear g 7z wa% fauad adi ) afEa
§q g FiEregea ¥ wex ar e
Hzdy v WA & A1 TR TEH AR H
|F  TFAT I ) F GG | HEL
¥ @I 9 geImE s it
HagFd w Y afew  fawifor ag
gfw:

“He would request the Member to
meet him”, It may be at the Member’s
own house. He can invite the Home
Minister to his own house and say
“You can meet me here’. “If the Mem-
ber agrees to meet the Home Minister
and also agrees to give the information

required” it is all right. 3T F &YAY
A QA AT E 1A F Foday @i
Fqif the member may agree to meet

but may not agree to give the informa-
tion. But it he gives the informa-
tion, then “the Mijnister will use it” and
that also “in a manner which will not
conflict with any parliamentary rights of

t

the Member.”

T AT AFTE F 92 g, E
IR ;T AIEA F A@fgw A F A0 @
wara g ! wafam & ewwas g fr fafa
qH1 Fa AW fenled @ wifio
39w IqRr WA fEai g, o gEei
F gfumix & gawr ot Bea frar
gH wakT frag Faew g fv oy eaR
EACEIEAIE TG L T F e R 1
W fFam IJ|mE wwEd Hw oavg
FIA | T OATE qH Y AT qEA
W@ F TR A A dEe v @

forar a0

[RAJYA SABHA]
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THE DEPUTY CHAIRMAN: 1
would request Members that whatever
points they object to, they may state
and make it as brief as possible,

SHRI BHUPESH GUPTA: 1 was a
Member of the Privileges Committee.
Normally I do not speak but here I
will have to because it involves certain
factual statements which have to be
corrected but even then I would not
insist on my moving the amendment.
Let it come from the Privileges Com-
mittee. I could have easily got it
through the Committee had i] attended
it. The fault is mine rather than that
of the Committee if any minor errors
had crept in. So I do not blame the
Committee. Hence I would not like
to move the amendment when I did
not attend the meetings except once.
I did not attend the meeting because
1 was personally involved in this mat-
ter, because I was the complainant.
Now I followed the principle that no
one can be a judge in his own cause.
Here it was a cause of the House, and
although it was a cause of the House
1 thought 1 should leave it to the Com-
mittee—and I had faith in the Privileges
Committee and I felt that if the Privi-
leges Committee goes wrong, I would
not be able to correct it even if I were
present. But anyhow I had faith in
the Privileges Committee and left it in
their hands. Just as you see, right at
the beginning I left the entire matter in
the hands of the Chair because 1 did
not like it to be made a personal issue.
Somebody came to my house, a police
Officer. 1 got irritated. Therefore 1 did
it. Why did I not want to make a
personal issue against Mr. Chavan at
that time although T said it was within
my rights? Punjab was under the Centre
at that time as it is now. 1 have said
it So I left it in the hands of the
Chair, My main complaint, hon. Mem-
bers should note, which was sent
really to the Privileges Committee, made
the Chair move suo motu, and 1 am
grateful to the Chair, The Chair mov-
ed suo motu in this matter instead of
the matter coming to the House, as
indeed it should be in a case, Now
here is a short thing; I will read it out
because hon. Members, many of them,
may not have got it. This is from my
letter dated April 19, 1968, addressed to
the Chairman.

“I would like to draw your atten-
tion to a serious matter. You will
remember that during the last ses-
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sion I had the occasion to invite the
attention of the House to some part
of the Punjab Appropriation Bill
signed by the Governor of Punjab
but without any signature thereon
of the Speaker or even the Deputy
Speaker. The matter was discussed
at some length in the House.

After the Session was over, a cer-
tain Police Officer from Chandigarh
came to my house to enquire about
the document I had referred to in
the House. I did not of course say
anything to him and I asked him
to leave my place, which he did.

This is a serious inteference with
the work of Members of Parliament
and indeed it is a gross breach of
privilege of the House”. .

I am not saying that it is a breach of
my privilege.

“I have orally mentioned this mat-
ter to the Union Home Minister,
Shri Y. B. Chavan. 1 propose to
formally take it up on the floor of
the House as soon as the next ses-
sion starts. In this connection I may
further mention that the Chandigarh
Police is under the Central Govern-
ment. The Union Home Minister
should find out for you as to which
Officer of the Government actually
sent the policeman to my house.”

Then the Privileges Committee gives
an extract from the proceedings of the
House of May 2, 1968. There is in
Hquse I said, “Sir, I leave the matter
entirely in your hands. I do not wish
to pursue it from the narrow personal
or even party angle. If you think that
what I have said makes a4 very strong
case for investigation and action, 1
would expect that you would give it
your attention. If you do not think so
and would like the matier to be dropp-
ed, I will not pursue it although I can
bring in a privilege motion against the
Home Minister because he is ia charge
of the Chandigarh Administration.” Let
it not be interpreted that I did not want
to bring a Privilege Motion against the
Home Minister. All that I showed in
this was that I displayed great respect
and confidence in the Chair. I was so
sure of my case that any Chair could
not but take cognizance of it—any
Chairman of the Privileges Com-
mittee—and hence 1 was not bothered
as to what I should say against the
Home Minister or some other people.
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Then I thought that the Home Minister
would appreciate this kind of thing,
namely, that a Member of the House
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who ‘sought to be subjected to
investigation.
Then, Madam, finally, in the pro-

ceedings of the House of May 2, 1968,
which you quote, I have said, ‘“But
here a police officer is sent to start in-
vestigation with regard to a matter
which relates to Parliament. Still the
Home Minister is not at all bothered.
Therefore 1 suggest that you kindly
ask the Home Minister to furnish you
information, the names of the officers
who came, who sent them, And cer-
tainly the man who sent them, he
should be penalised.” I was not inter-
ested in the small fry who came to my
house; it would be unfair even though
he happened to be a police officer. I
am not interested in bringing a privi-
lege motion against the Home Minister
if 1 can help it. There also I did not
give up my rightt Madam Deputy
Chairman, you may think that I am
not careful in my words, but I am, and
if the Home Minister tries to hide it,
then 1 will be within my rights to start
privilege proceedings against the Home
Minister based on statements of the
Home Minister. I am within my rights
even now. I can even start a privilege
motion now if 1 want to. And I have
said in that day's proceedings, “If he
admits it, then either he is liable, or
the police officer concerned.” Madam,
this is important. “I do not like to
prosecute the man who came here, the
subordinate officer, but the authorities
who actually sent them.” Now this
was my contention as far as the case
is concerned. I did not even ask the
officer who came to my house, “Gentle-
man, what is your name?” After ali, I
knew that he had been asked to come
here, and I told him, “Now you go”,
and he politely went away. Then 1
did not know who sent him. He said
he had been sent by some higher officer.
I did not ask him about it because I
did not want to enter into any discus-
sion with that officer who had come, by
asking him who gave him such an as-
signment; I want Mr. Chavan to tell
us. Up to toeday Mr. Chavan has not
revealed the name of the officer who
had sent him.

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI I. K. GUIJ-
RAL) : How does that interest you?
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SHRI BHUPESH GUPTA: Madam
Deputy Chairman, that is why 1 say
that I feel very strongly about it with
all respect to the Privileges Committee.
How is it that the Privileges Committee
did not succeed in getting the name of
the officer who sent that policeman ia
this matter?—it was necessary for the
Privileges Committee. Mr. Chavan is
hiding facts; that is my regret today.
Even I say 1 would have submitted to
the Repori of the Privileges Commit-
tee; I would not have brought any am-
endment, but certainly the Privileges
Committee should have told us who is
that officer in Chandigarh who autho-
rised or asked or ordered that inspec-
tor to go to a Member’s house and be-
have in this manner. Is it not relevant

information to be given? Madam De-
puty Chairman, to you as Chairman of
the Privileges Committee I will submit
that you ask Mr. Chavan to find out
as to who is that officer who sent the
inspector to my house. I do not think
Mr. Chavan ordered him—in all fair-
ness to him. Yet Mr, Chavan’s vica-
rious responsibility does appear in this
connection. But 1 would not blame Mr.
Chavan. 1 do not think he personally
ordered it. Well, there I am concern-
ed with the officer at the top who ini-
tiated this thing and asked the inspec-
tor to go. Who passed the order? That
should have been by an officer. Now
this information has been withheld
from the House in Mr. Chavan’s state-
ment. It is regrettable, Madam Depu-
ty Chairman, that this information
could not be elicited in the Privileges
Committee., When the Privileges Com-
mittee examines things, well, if I were
in the Privileges Committee, T would
have asked Mr. Chavan to come before
the Privileges Committee and I would
have asked him questions. I know my
esteemed friends and colleagues in the
Privileges Committee have done their

job well and therefore I do not impute
anything to them, but it does occur to
me that Mr. Chavan has deliberately
not revealed the name of that hicher
officer even after my request. This is
number one, The second point 1 should
like to make is this Mr. Chavan could
have divulged it on the floor of the
House, Why I did not initially bring
a privilege motion against that officer?
Tt may be asked. It is because I
did not know his name. I wanted Mr.
Chavan to divulge the name; then 1
can bring it, and that is what I men-
tioned in my letter and, fortunately, the
Chairman moved suo motu. 1 leave it

[RAJYA SABHA]
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entirely in your hands that the people,
that not only the name of the inspec-
tor who came here—his name is given

here, Madam Deputy Chairman;' th'e
inspector’s name is given here; it 1s
Inder Singh; his name is given but,

you see, he has been sent by somebody;
why that man’s name alone is given,
I cannot understand; always there is
an attempt to find a scape-goat among
smaller officers; always there is an at-
temp; to punish a little inspector here
or a sub-inspector there or a constable
in some other place—I also demand,

Madam Deputy Chairman, I as a
Member of the Privileges Committee
also demand that it should be brought

before the House, the name of the man
who ordered this.

Now I might divulge one information
which I did not mention here. ~ When
I went to Chandigarh immediately
after that, T was told that Mr. Gill,
the then Chief Minister, was thinking
of starting a prosecuion against me
under section 380 for theft of that
Budget paper. Well, I had been told
this thing by the lawyers in Chandigarh
that they were thinking in terms of
starting a prosecution against me in a
court of law for theft of the Budget
paper. This is a serious statement I
am making. If you like, Madam De-
puty Chairman, T can produce the law-
yers who had told me this in Chandi-
garh—in the Punjab High Court. There-
fore, there was a conspiracy at the top,
and perhaps later on better counsel
prevailed and they shield away from

this thing and behaved in this
1 PM.  manner. Madam  Deputy
Chairman, I am very grateful
to the Privilege Committee for the kind
words they have uttered about me that
I resisted this thing and that I am a
Member of considerable standing. If
I am a Member of considerable
standing it is because of the House it-
self (Interruptions) Because T am accus-
tomed to receiving policemen all my
life. From the age of 13 T have been
receiving them. They have come to
search my house, put me in detention,
arresy me, arrest my father. So many
things happened in the days of the
British and even under the Congress.
So T was not irritated about that, but
as I mentioned here in the sixteen
years of our parliamentarv career this
is the first case of this kind.

And how did Mr. Chavan react ? He
says he cannot make a statement
because he was not sure if that would
assuage the feelings of the Members. Is
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that what is to be said? Mr. Chavan
was the Minister in charge ; he should
have come and apologised to the House.
1 am sure it Jawaharlal Nehru had been
there he would have apologised to the
House. I know how Jawaharlal Nehru
apologised to the House one day when
Acharya Kripalani said that in some
district he was being dogged by police-
men, shadowed by policemen. He
expressed regrets for that kind of
thing but we have passed those
days. Everybody thinks that others
must apologise. Mr. Morarji Desai
thinks that Mr. Dharia must apologise
to him but Shrimati Indra Gandhi does
not think that she must sometimes
apologise to the House; Mr. Morarji
Desaj does not think that he must apo-
logisc to the House; Mr. Chavan does
not think that he must apologise to the
Hcuse, Madam Deputy Chairman, 1
congratulaie the Members of the Privi-
leges Committee for the way they have
discussed this matter and applied their
mind. And congratulation coming from
me is something which can’t be thrown
away easily because you know I am
niggardly in such matters. I say all
this because they have gone into this
matter on merits from the point of view
of the larger interests. Therefore I am
not interested in what they say about
me or how they interpret my words.
And what is more, I am interested
in the proposition before the Privileges
Committee, They have seriously con-
sidered it as indeed they should and for
once I am happy about the Privileges |
Committee of which I have been a:
Member ever since 1952.

|
l
=y TR qYA  FIRT  Fg |
frmr, amt s @ FER \

SHRI BHUPESH GUPTA : Madam,
these recommendations are good. You
might consider the amendment made by
him. But one thing I should like to say.
This is a good thing: adopt it, We are
being subjected to all kinds of harass-
ment outside and therefore. ..

off TRAR™SN :©  Fq¥ JEA &Y
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SHRI BHUPESH GUPTA: I did
not go to the Privileges Committee be-
cause as I said 1 am the complainant;
I woud not because 1t is not a good
thing. N

THE DEPUTY CHAIRMAN: You
have said all that. It is one o’clock;
we must finish now.

SHRI BHUPESH GUPTA : On the

basic issue they have given a good
judgment. But I should like to say
here that a newspaper report which

appeared has upset me that a Member
of this House was asked to apologise
for some remarks or observaticns he
made in this House. Madam, you may
say that Mr. Dharia is from our party
and it is a party matter. Then keep the
party matter secret, If you are not in a
position to conduct the party matters
so secretly that they do not get into
the press, naturally they will be taken
up, Therefore I say that Mr. Morarji
Desai oi those who asked Mr. Dharia
to apologise were entirely wrong, What
is the use of passing this Resolution
here if we allow such things?

THE DEPUTY CHAIRMAN : Mr.
Gupta, please sit down, We must finish
this,

SHRI BHUPESH GUPTA: 1
finishing.

THE DEPUTY CHAIRMAN: You
must be relevant,

SHRI BHUPESH GUPTA : Madanr
Deputy Chairman, such things should
not have gone outside. The manner in
which it was done, two things are
there. If it is an internal party matter
you must be able to see that it does
not come out,

THE DEPUTY CHAIRMAN : That
is another issue altogether. Let us
finish this.

am

sff mAwEw © Aew, P 3w
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THE DEPUTY CHAIRMAN: I
want to seek the indulgence of the

House that we sit till 1.30 and finish
this business.
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THE DEPUTY CHAIRMAN : Mr.
Rajnarain, please sit down, This is no
decision 1 am giving. 1 am only asking
the indulgence of the House, If you
want to go, you may go. The mover is
Mr. Setalvad and if he is indulgent
enough, we will sit till 1.30 and finish
this and rise for lunch for one hour.

=Y TRAITIAOT ¢ ITFT gEEdT &
faz & {55 Ak 9T gEa 1 @mr F7a@r
g

[As this stage, Shri Rajnarain left the
House.]

THE DEPUTY CHAIRMAN : Now,
Mr. Bhupesh Gupta, you must finish.

SHRI BHUPESH GUPTA : Madam,
Just one minute; I accept that sugges-
tion but one thing, before I sit down,
I would like to bring to your notice.
As you know such things are happening
and I hope the House will take note of
it, Once T mentioned something about
a CIA agent Mr. Sen in this very
House. ..

SHRI SUNDAR SINGH BHAN-
DARI: Can we not...

SHRI BHUPESH GUPTA: Why
should you stop me?

SHRI SUNDAR SINGH BHAN-
DARI : I only say that it seems the
debate is going to be long; so why
should we not take it up after lunch?

SHRI GODEY MURAHARI: Let
us meet at 2 o’block.

(Interruptions)

THE DEPUTY CHAIRMAN: You
must talk on this privilege motion and
ot on all other things.

SHRI BHUPESH GUPTA : Let
meet at 2 o’clock.

us

)
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THE DEPUTY CHAIRMAN : You
go on and finish,

SHRI BHUPESH GUPTA : They do
not want it, you see,

THE DEPUTY CHAIRMAN : But
you will not get more time even if we
meet at 2 o’clock.

SHRI BHUPESH GUPTA : Madam,
this is very objectionable, Did I say
that 1 should be given more time?

(Interruptions)

THE DEPUTY CHAIRMAN : Mr.
Bhupesh Gupta, let us concentrate on
this Report; let us not go into other
things. You will have other opportuni-
ties for saying all that.

SHRI BHUPESH GUPTA : Always
we are insulted. I said I would take
just one minute and after that you say
that I want adjournment for getting
more time.

THE DEPUTY CHAIRMAN : You
take your one minute and finish it. You
wanted a minute.

SHRI BHUPESH GUPTA: Not
now. All my colleagues want adjourn-
ment. Let us adjourn.

SHRI GODEY MURAHARI :
us meet at 2 o’clock.

Let

THE DEPUTY CHAIRMAN:
Please be reasonable. The one minute
you wanted I was going to give you now.

SHRI BHUPESH GUPTA : 1 will
take that one minute after lunch at 2
o’clock,

THE LEADER OF THE HOUSE
(SHRI JAISUKHLAL HATHI) : Mr.
Setalvad has to reply. Let us show
some consideration to him. Let us not
compel him to come again at 2 o'clock.

SHRI BHUPESH GUPTA: You
want to have it both ways. When we
agree you abuse us, When we do not
agree you appeal to us? We want
adjournment.

SHRI JAISUKHLAL HATHI: Let
us show some consideration to a senior
Member like Mr, Setalvad.

(Interruptions)
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SHRI B. K. P. SINHA (Bihar) :
May I appeal to the good sense of hon.
Members? Mr. Setalvad is an old man.
Even in the Supreme Court he has
permission to argue while sitting. He
does not have to stand up. It means a
great strain on him. Therefore, we
should be a bit generous and allow this
debate to finish and not compel him
to come at two.

(Interruptions)

SHRI A. P. CHATTERJEE: We
also want to speak.

THE DEPUTY CHAIRMAN: Mr.
Gupta said that he would finish in one
minuie, I gave him one minute and he
took another minute.

SHRI BHUPESH GUPTA : You
cannot say it. Now, it is no longer
there. I will continue after lunch.

(Interruptions)

SHRI GODEY MORAHARI: Let
us adjourn for lunch...

SHRI BHUPESH GUPTA : I will

not break with the Opposition,

THE DEPUTY CHAIRMAN : So,
we will rise for lunch and meet again
at 2 p.M. The House stands adjourned
till 2 p.M.

The House then adjourned
for lunch at eleven minutes
past one of the clock.

The House reassembled after lunch
at two of the clock, Tur Derury
CHAIRMAN in the Chair.

THE DEPUTY CHAIRMAN : Mr.
Gupta.

SHRI BHUPESH GUPTA : Madam,
to convince you that I did not want to
speak before adjourning, I do not wish
to speak. You can call the next speaker.

SHRI A, P. CHATTERIEE (West
Bengal) : Madam Deputy Chairman. ..

SHRI D. L. SEN GUPTA (West
Bengal) : Will you kindly permit me
to mention that today, Friday is non-
official day. We have already. ..

THE DEPUTY CHAIRMAN: We
are trying to hurry it up.
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SHRI D. L. SEN GUPTA : If Mem-
bers do not hurry up, I have no con-
trol. But 1 would submit is, let this
matter be shifted to Monday.

THE DEPUTY CHAIRMAN : No,
it cannot be done. This 1s not Govern-
ment business. This is the business of
our House and we must finish it today.

SHRI D L. SEN GUPTA : Today
is specifically mentioned as non-official
day.

SHRI A. P, CHATTERIJEE:
Madam, I must, of course, say that the
Report of the Privilege Committee is
certainly welcome to the extent it goes,
because the Privileges Commuttee has at
least categorically and clearly said that
a Member cannot be questioned in any
court or place outside Parliament for
any disclosure he makes in Parliament.
Also, all the answers which the Com-
mitiee of Privileges has given to issues
2 and 3 go to show that such question-
ing amounts to impeding the Member
in the discharge of his duties and also it
amounts to molestation and alsp it
amounts to interference with his free-
dom of speech. To that extent certainly
it is a welcome report of the Committee
of Privileges, But I am on my legs to
pinpoint only a particular fact and it
is this. After arriving at the finding that
such questioning amounts to impeding
the Member in the discharge of his
duties and amounts to molestation of
the Member and also after coming to
the finding that it amounts to inter-
ference with his freedom of speech, the
thing that follows is this. Shri Kuldip
Singh, who came to ask Mr. Bhupesh
Gupta certain questions at his residence
during the inter-session period, committ-
ed a gross breach of privilege of this
House. It is true that Mr. Bhupesh
Gupta did not, as the Report goes, in
so many words ask the person who
questioned him to be committed for
gross breach of privilege of the House.
It is true that he did not ask that. I
may also point out that in the appli-
cation that Mr. Bhupesh Gupta placed
before the Chairman at page 19 he has
said that it is a gross breach of privilege
of the House. Having Tound that such
questioning would amount to inter-
ference with the activities of the Mem-
ber, in other words, would amount to
a gross breach of privilege of the
House, why did not the Committee of
Privileges go further and haul up this
particular Police Inspector, who went
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to the house of Mr. Bhupesh Gupta,
namely, Shri Kuldip Singh, for breach
of privilege ot the House? I do not
understand why this Commuttee stopped
half-way after coming to this finding.

Secondly, I find—this is very impor-
tant—and 1t is the feeling of some
Members of the House also, that there
is an attempt to shield the real person
behind the show. 1t Shri Kuldip Singh
came to the question Mr. Bhupesh
Gupta, he did not come on his own.
He certainly was deputed by somebody
else. The Office Memorandum signed
by a Deputy Secretary in the Ministry
of Home Affairs and sent to the Rajya
Sabha Secretariat clearly shows that
Shri Kuldip Singh had been deputed to
request Shri Bhupesh Gupta, etc. Now,
of course, Mr. Bhupesh Gupta has said
that he was™not certainly asked to hand
over the original and that it was abso-
Jutely a false thing, If one thing comes
out of the Office Memorandum sent to
the Rajya Sabha it is that Shri Kuldip
Singh was deputed. Now, if he was
deputed, he must have been deputed by
somebody. Who has actually deputed
Shri Kuldip Singh? That particular fact
also should have been before us and I
think the Committee of Privileges
should have gone into these two ques-
tions : First of all, whether Shri Kuldip
Singh himself committed a gross breach
of privilege of the House or not; and
secondly, if somebody had sent Shri
Kuldip Singh to question Mr. Bhupesh
Gupta in his house that somebody also
should have been located and identified
in order that he also might have been
precezded against for a gross breach of
privilege of the House. Therefore, what
I am submitting is this, As far as this
Report is concerned, it is certainly okay.
We certainly support it so far as it goes,
but it should be resubmitted, I am
supporting the motion of Shri Rajnarain
for this reason that it should be re-
submitted to the Committee of Privi-
leges in order that the Privileges Com-
mittee may proceed first against Shri
Kuldip Singh and then find out who
sent Shri Kuldip Singh and thereafter
proceed against that person also for
breach of privilege of the House.

SHRI M, N. KAUL : Madam, De-
puty Chairman, we are grateful to the
Committee of Privileges for this Report,
over which you had the honour to
preside. I think that this Report will
be a historic document in the annuls of
‘Parliament because it lays down, for the
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first time, clearly and unequivocally
what are the privileges of Members in
this context. The Report is a valuable
one and I have no doubt that in its
preparation you have had able assist-
ance.

Now, 1 will confine myself, to the
questions which the Committee framed
and which it has answered, 1 agree with
the answers given by the Committee
and they are quite appropriate for our
purpose. The sum and substance of the
recommendation of the Committee is
that for anything that is said or done
by a Member in Parliament he cannot
be questioned by any outside authority,
judicial or otherwise. That is the
undoubted proposition that the Com-
mittee has laid down and it flows from
the privilege of freedom of speech,
which is guaranteed under the Constitu-
tion.

Let me make it quite clear that we
should bear in mind what the Com-
mittee has said elsewhere in its report.
It is true that the Member is not subject
to control of any outside authoriy for
what he has said or done in the
House, but he is subject to the disci-
plinary control of the House itself, that
1s to say, what is called the domestic
jurisdiction of the House. It is not that
the Constitution guarantees some sort
of licence. What the Constitution guar-
antees is that the House in this matter
would be sovereign. I think the Com-
mittee has done well in saying that this
privilege is subject to the Rules of the
House and ultimately to the disciplinary
jurisdiction of the House itself, which
can be exercised on an appropriate
motion.

In another place the Committee has
again emphasized the jurisdiction of the
House by saying that what a Member
says or does in the House is subject
only to the provisions of the Constitu-
tion and the Rules of the House which
are enforced by the Chairman, That is
the substance of what the Committee
has said, and we should, 1 think, endorse
it completely.

Now there are one or two words
that I have to say in regard to what
the Committee says about the national
interest, It is the undoubed power of
the Chairman at any time to stop a
Member from quoting from a docu-
ment which in his judgment—because
he represents the House—would not be



5067 Motion re R port of

in the national interest having regard to
the security of the country to be divulg-
ed, 1 reter to that because that empha-
sizes the domestic jurisdiction of the
House in this matter. So, no investiga-
tion of any kind can take place by
police or any outside authority in res-
pect of what a Member has said or
done in the House or any document
from which he has quoted in the House.

The question still remains that it is
open to the Member to volunteer infor-
mation, That is for the Member con-
cerned and in some cases, where it is
a question of giving evidence, the Mem-
ber has als got to take the permission
of the House, It is not as if the Member
is his own master in this matter. On
the whole I fee] that since it is & mixed
question a Member should be well ad-
vised it he is prepared to volunteer in-
formation of his own accord or after
an inquiry has been made from him by
the appropriate authority to consult the
‘Chairman in the matter and, if the
Chairman so desires, to bring the matter
before the House so that he is free
from committing any breach of privi-
lege that may be involved in his deal-
ing with the matter himself without the
authority of the House. The authority
of the House will completely protect
him.

There is one matter to which I would
specifically refer. At page 8 the Com-
Tmittee says :

“The right of a Member to obtain
information (including secret infor-
mation) from any source he chooses,
in the pertormance of his parliamen-
tarv duties, and to disclose such in-
formation in the House is today un-
questioned.”

1 personally prefer the word ‘receive’
information because that is the appro-
priate word which has been used in
these privilege cases—that is to say,
whatever information he receives he
can disclose. A Member should not set
about soliciting information from confi-
dential sources. That is not his function,
A Member is entitled to receive infor-
mation from all quarters, from where-
ver it comes. He can then use that in-
formation in the House.

At the appropriate stage, Madam, 1
will move an amendment, with your
permission, as you directed in the
morning, as to what exactly should be
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the procedure that should be adopted
In case a Member decides to volunteer
information or the appropriate authornty
wishes to consult him, 1 think that the
matter should be carefully considered,
and after the Government have consi-
dered the maiter and framed appio-
priate proposals the matter should come
again betore the House and we should
consider it, because whatever instruc-
tions are given to the police officers
should not be a matter for the execu-
tive Government itself but should come
betore the House as to what exactly are
the instructions that will be given to
the police officers, and after the House
has given its endorsement those instruc-
tions should be isued and they will be
binding on all concerned for all time to
come, and any breach thereof will be
a breach of privilege.

SHRI BANKA BEHARY DAS: 1
congratulate the Committee of Privi-
leges tor pronouncing the principle for
a situation in which there is a conflict
between the rights and privileges of a
Member and the duties of an adminis-
trative officer. Though 1 agree with
Mr. Bhupesh Gupta that the officer was
not performing his duty of his own but
must have been doing it at the dictate
of somebody who was guided by some
nefarious motive, the principles that
have been pronounced here will operate
in all cases even when an officer wants
to do his duty in a bona fide manner.
Madam, I am more inclined to accept
the amendment that has been moved
by Mr. A. P, Jain obviously for this
reason because it is not only a question
of privilege of a Member but these pri-
vileges can be well protected by the
House and by the Chair, as Mr. Kaul
indirectly referred. T again would like
to emphasize the fact that this is the
parliamentary convention about privi-
leges that if a Member in the course of
evidence wants to say something about
the proceedings of the House, then he
cannot be compelled nor can he volun-
teer such evidence before a court of
law unless he seeks the permission of
the House or the Chair on behalf of
the House gives him permission. That
is the well established convention in
our country that a Member cannot give
evidence either of his own initiative or
by compulsion of circumstances without
the permission of the House. How can
the Privilege Committee permit the
Home Minister to approach a Member
directly to help him in the investigation?
That is a contradiction. So I would like
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rather to support the amendment of
Mr. A, P. Jamn where if the Home
Minister thinks that the assistance of a
Member should be secured, he must
approach the Chair, also if the Member
wants to help the administration at that
stage when the Home Minister approa-
ches him. Why go in a circuitous
manner? Why not the Privilege Com-
mittee say that because Chairman is the
custodian of the privileges of the House,
the Home Minister will approach the
Chairman and should not approach the
Member directly? Then only the Chair-
man will discuss with the Member and,
if necessary, will take the House into
confidence before he permits the Mem-
ber to go and volunteer that information
either to the police or beiore a court
of law. That is why if we want to
follow the well established principles
about privileges that have been accept-
ed here, I think there would be a lacuna
it we accept this, That is why I want
to say here that the amendment of Mr.
A. P. Jain should be accepted so that
we will entrust the matter entirely to
the Chairman of the House as to how
to deal with the matter, either with the
permission of the House or directly
getting in contact with the Member.

Madam, here I want to say one
ting only, I am not in favour of
punishing that official. I would have
been very happy if the Privileges Com-
mittee had gone into the very root of
the matter as to who was the man who
was respensible to direct that inspector
to come to Mr. Bhupesh Gupta’s
house. It ought to have been done.
That man should have been exposed.
But here I want to say that I am not
in favour of punishing that officer in
the case of this privilege. We should
not be touchy in this matter. The ins-
pector might not be at fault. Somebody
might have instigated him, I am not at
all in favour of punishing a person
specially under the circumstances when
we ourselves do not know what our
privileges are, That is why I have
always pleaded in this House that when
after so many years Mr. Bhupesh
Gupta and other Members of the House
do not know what are the privileges and
they have to go to the Committee of
Privileges to pronounce certain princi-
ples. ..

(Interruption)

THE DEPUTY CHAIRMAN : Please
wind up.
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SHRI BANKA BEHARY DAS: 1
am saying broadly that the House is to

pronounce from uime to time what are
its privileges. Otherwise, how can we

expect any official to know what are
its_privileges? When the All India
Editors’ Conference wants that the

privileges of the Members of Parliament
and of the Assembly should be codi-
fied as to what are their privileges, how
can we cxpect the common man in the
street to know them? And can we book
them? Whenever this question of privi-
leges comes—I will again plead here
in this House—let us not be touchy,
let us for all time to come decide and
codity what are the privileges because
we cannot have extra privileges now.
The Constitution has categorically stated
that we can have only all those privi-
leges which the House of Commons
enjoyed at the time when the Constitu-
tion went into operation in our country.
What are those privileges, we are sup-
posed to know, It is only proper that
we shouid codify them because you
always refer to the Privileges Committee
about this matter, Why do you put the
common man, the administrator and
everybody in difficulty without saying
anything about what our privileges are?
I will again plead with the House that
it should discuss this matter as to what
are the privileges. Let them be codi-
fied so that everybody in the country,
the Common man, the administrative
officer iucluding the police man and
others know, and the matter may be
solved for all time to come.

I support the Report of the Com-
mittee of Privileges and the amendment
moved by Mr. Jain,

SHRI B. K. P. SINHA : Madam, 1
am glad that the House has extended
its unanimous support to the main re-
commendation of the Committee that
a Member of Parliament is only amen-
able to the jurisdiction of Parliament in
respect of things said or done in the
House and is not responsible to any
external body, judiciary or executive.
But some doubts have been expressed
about some other recommendations
made by this Committee. Mr, Jain’s
amendment seeks to substitute the
Chairman of the House for the Minister
of Home Affairs. That, in my opinion,
wifl not make matters better; rather, it
will make matters worse. Now, an in-
vestigating agency operates under the
executive at whose head presides the
Home Minister. There are many a
matter which an investigating agency or
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those m charge of law and order may
disclose to the Home Minister but
which they may not disclose to the
Chairman Moieover, it we vest this
the Churman, then the Chairman who
should be above all controversy, who
should be, like Caesar's wife, above
suspicion, shall become an object of
controversy That, n my opivion  will
really not lead to the enhancement
either of the prestige of the Chairman
or the prestige ot the House Therefore
I feel that that amendment 15 not a
proper amendment because it does more
harm than good But a firm practice,
almost amountmg to a convention may
be developed that the Home Ministe
should route his reauest through the
Chairman and the Chairman mayv mere-
ly pass on that request to the Member
concerned I{ the Member feels inclined
to go and explan, he can tell the Chair-
man that he 1s agreeable to that pro-
posdier or course of actior Rut it the
Member 1s not agreeable 1t 1s open to
him to mform the Chairman and the
Charrman then has to do nothing but
to discharge a routine and mechanical
duty to pdassy on that communication ot
the Member to the Home Minister

Mr Kaul s suggestion tor providing
gutde-lines 1oohs ~o simple and so well
drafted. But let us not create more
complications If an amendment of the
last paragraph at page 12 1s requred
or if there are same difficulties found
or scme gaps are to be filled 1t 15 open
to the Charrman, bv an executive action
or order, to fill up those gaps There 1s
no use bringing mto the House such
matters

About Mr Rajnaramn’s amendment,
agamn, I do not know why he has put
forth this amendment Mr Banka
Behary Das rightly said that he would
not hike the particular officer who ques-
ticned Mr Bhupesh Gupta to be punish-
ed. It should be realised that that officer
was actmg under the orders of tis
supeniors  If he disobeys those orders,
he 1s hable to disciplinary action by
them If he carnes out those orders,
he in a way encroaches upon the privi-
leges of the House and the privileges of
the Member He 15 under two fires
We must take a generous view of the
matter There 1s no use of referring this
matter back to the Privileges Commuittee
or recommutting 1t to them for this
Nor 1s it proper to expect the Privileges
Committee to go on a forging expedi-
tion trying to find out who was the

PR
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officer who directed him That 1s not
the real purpose of the Privileges Com-
mittee of the House

Therefore, 1 feel that the Report 1n-
cluding the last paragraph to which
objection has been taken—an amend-
ment has been moved by Mr Jain—
«he whole of it should be accepted. But
then 1t snould be kept in mind by the
Home Minister that he should route his
request through the Chairman  That
would be 1n conformitv with the dignity
of a Member ot Parlhament and the
dignity ot the House because Members
here are equal Whether a person 15 a
Minister or a prnivate Member, that
makes no difference so far as the House
1, concerned Thev are co-equals

SHRT BANKA BEHARY DAS If
your suggestion i1s there, there 15 no
use of that amendment

THE MINISTER OF STATE IN

THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA) Madam, we welcome the
Report of the Privileges Committee and
as soon as 1t 13 approved by the House,
we shall take steps to frame instructions
and circulate them to the State Gov-
ernments so that these prmciples that
have heen laid down by the Commuittee
are observed properly

As far as the amendment of the hon
Mr Jam 15 concerned, we would have
no obwection 1f that amendment 15 ac-
cepted by the House But if the House
m 1ts wisdom 1s inclined to keen the
original Report as 1t 1s, 1t mav do so
Either this way or that wav we have
no ohjection But if Mr Taim’s amend-
ment 15 accevted, T think 1t would be
hotter for all concerned And in fact
1 would hope that the House will accord
its aporoval to this Commuttee’s Report

SHRT M C SETALVAD In view
of what my hon friend, Mr Bhupesh
Gunta has said, T am sugeesting the
deletion of one sentence on page 3 of
the Report The sentence to bhe deleted
will be ~—

“In fact Shri Bhupesh Gupta him-
self did not raise this matter mn the

House as a question of privilege”

That will be deleted, and the next sen-
tence will begin a little differently,
thus -—

“Shri Bhupesh Gupta’s object was
to brng to the notice of the

House .” etc
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Further in view of Mr. Ajit Prasad
Jain’s suggestion, I will try to meet it
half way. T may suggest that on page
12 after the sentence “If the Minister
is satisfied that the matler requires
seeking the assistance of the Member
concerned, he would request the Mem-
ber” | would add three words *‘through
the Chairman”, sg that the Chairman
will request the Member, The rest will
remain as it is.

With these suggested amendments, 1
move for the adoption of the Report.

THE DEPUTY
question is :

CHAIRMAN : The

“That the question which forms the
subject-matter of this Report be re-
committed to the Committee of Pri-
vileges.”

The motion was negatived.

THE DEPUTY CHAIRMAN : The
question is :

“That the Twelfth Report of the
Committee of Privileges presented to
the Rajya Sabha on the 6th Decem-
ber, 1968, be taken into considera-
tion.”

The motion was adopted.

SHRI M. C. SETALVAD : Madam,
T move :

{. "That the House agrees with
the Report subject to the following
amendments ;—

(i) that at page 3. in lines 29
to 34, the words ‘In fact, Shri
Bhupesh Gupta himself did not
raise this matter in the House as
a question of privilege! be deleted:
and in line 31, for the words “his
object” the words “Shri Bhupesh
Gupta's object” be substituted.

(i) that at page 12, in lines
35-36. after the words ‘he would
request the Member® the words
‘through the Chairman™ be insert-

edan

The question was proposed.

THE DEPUTY CHAIRMAN : Now

T shall first put Mr, Jain’s amendment to |

the House, The question is :

2. “That on
words

page 12 for the

‘Minister of Home
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wherever they occur in the last para-

graph the word ‘Chairman’ be subs-
tituted.”

The motion was negatived.

SHRI M. N, KAUL : I move:

3. “That for the words ‘agrees with
the Report’ the words ‘while agreeing
with the Report of the Committee
directs the Home Minister to prepare
a set of instructions for the guidance
of the police officers who are investj-
gating a criminal case and in that
connection wish to make an enquiry
from a Member of Parliament re-
garding any document divulged in or
statement made in the House by him
and to make a report to this House’
be substituted.”

Now what I want is...

THE DEPUTY CHAIRMAN: I do
not think that needs a speech...

SHRI M. N. KAUL: It states the
current practice, That is to say...

THE DEPUTY CHAIRMAN : The
Home Minister has already given the
assurance, You did not follow the Home
Minister‘s intervention.

SHRI VIDYA CHARAN SHUKLA:
I said that we would prepare a set of
instructions and circulate them to the
State Governments so that they can
follow he procedure as suggested by the
Committee.

SHRI M. N. KAUL : And vou will
also show them to the Presiding Officers
of Parhament,

SHRI VIDYA CHARAN SHUKLA:
There is no objection,

SHRI M. N. KAUL: That is the
whole point, That has been a long-estab-
lished practice.

THE DEPUTY CHAIRMAN: In
view of this do you withdraw that
amendment ?

SHR1 M. N, KAUL : Madam. T beg
Jeave to withdraw my amendment.

*The amendment was, by leave, with-
drawn.

For text of amendment, vide col.

Affairs’ | 5074 supra.
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THE DEPUTY CHAIRMAN : Now
we come to the Report itself with the
amendments of Mr, Setalvad, the mover
of the motion. The question is:

I. “That the House agrces with
the Report subject to the following
amendments :—

(1) ‘that at page 3, in lines 29
to 31, the words ‘In fact, Shri
Bhupesh Gupta himself did not
raise this matter in the House as
a question of privilege:’ be deleted;
and in line 31, for the words “his
object” the words “Shri Bhupesh
Gupta’s object” be substituted:

(ii) ‘That at page 12, in lines
35-36, after the words ‘he would
request the Member’ the words
‘throught the Chairman’ be insert-
ed.”

The motion was adopted.

PAPERS LAID ON THE TABLE

1. AuniT REPORT (DEFENCE SERVICES),
1968

II. APPROPRIATION AccounTs (DEg-

FENCE SERVICES), 1966-67

11I. Aubit REPORT (Posts AND TELE-
GRAPHS), 1968 :

IV. APPROPRIATION ACCOUNTS (Posts
AND TELEGRAPHS), 1966-67

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA) : Madam,
I beg to lay on the Table a copy each
of the following papers (in Hindi) :(—

(i) Audit Report (Defence Ser-
vices), 1968.

(ii) Appropriation Accounts (De-
fence Services), 1966-67,

(iii) Audit Report and
Telegraphs), 1968.

(Posts
tiv) Appropriation Accounts (Posts
and Telegraphs), 1966-67.

[Placed in Library. See No. LT-2794/
68 for T 10 IV.

[20 DEC. 1968}
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ANNUAL REPORT AND ACCOUNTs (1967-

68) OF THE FILM FINANCE CORPORA-

RION LIMITED, BOMBAY AND RELATED
PAPERS

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI I. K, GUJ-
RAL) : Madam, on behalf of Shri
K, K. Shah, I beg to lay on the table,
under sub-section (1) of section 619A
of the Companies, Act, 1956, a copy
each of the following papers :—

(i) Annual Report and Accounts
of the Film Finance Corporation
Limited. Bombay, for the year 1967-
68, together with the Auditors’ Report
on the Accounts,

(1i) Review by Government on the
working of the Corporation,

{Placed in Library. Se¢ No. LT-2797/
68 for T and 1]

1. ANNuAL REPORT (1967-68) OF AIR
INDIA

II. ANNUAL AccounTs (1967-68) oF
AIR INDIA AND AUDIT REPORT THERE-
ON

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA) : Madam,
on behalf of Dr, Karan Singh, 1 beg to
lay on the Table :—

(i) A copy of the Annual Report
of the Air-India for the year 1967-
68, under sub-section (2) of section
37 of the Air Corporations Act. 1953.

(i1) A copy of the Annual Ac-
counts of the Air-India for the year
1967-68. together with the Audit Re-
port thereon, under sub-section (4)
of section 15 of the Air Corporations
Act, 1953,

[Placed in Library. See¢ No. LT-2798/
68 for (i) and (ii)]

NOTIFICATIONS OF THE MINISTRY OF
COMMUNICATIONS (DEPARTMENT QF
PosTs AND TELEGRAPHS)

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI 1. K. GUJ-
RAL) : Madam, I beg to lay on the
Table, under sub-section (5) of section



